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SIIrl P. K. Deo (Knlahandi): On a 
POint Of order, Sir. In this regard 
I would like to draw the attention of 
the House to the fact that there i.. • 
parliamental'Y committee on assuran-
ces and promises. In the Order Paper 
we find that the power of presenta-
tion of the report of the Assurances 
Committee i. being usurped by the 
Minister of Parliamentary Affairs. It 
i. against all prac[ice. The Estima-
tes Committee Or Public Accounts 
Committee Chairmen prelent their 
reportl to the HOUle. Why should 
the Minister of Parliamentary Affairs 
usurp the right of the Committee OD 
Promises and Assurances? It is be-
cause of this that there ore so many 
assurances which are not fulfilled. 

preaentillj now is the statement abou I 
the compliance of those assurance •. 

Mr. Speaker: I have said tnat it is 
about the action that the Government 
has taken on those assurances. 

Shrl Rarl Vishnu Kamath: He 
shOUld ascertain from his .ol!~ r.uc . 

the Ministers, whether it is '0. 

Mr. Speaker: Yes, he has said that. 

ANNUAL REPORT or THE NATIONAL 

COUNeD. or EDUCATIONAL RuEARCH 
TR.wrDrG 

Tbe Depnty MlDIs&er in the ]\11010-

Mr. ~ r: He has to giVe de-
cilions or the action taken. I think. 
on that account, the Minister has been 
presentln, this report here. Doel the 
hon. Minister want to .ay any thin,? 

Shri Satya Narayan Sinha: J wou.u 
look into certain complaints whirh 
have been made. I should tie 
very mUch obliged if the han. Mem-
ber would live me .... 

~ try of Edueation (Shrlmatl Saundaram 
Ramaellandran): Sir, on behalf of 
Shri M. C. Chagla, I beg to lay on 
th" Table a COPy of Annual Report 
of the National Council of Educational 
Rosearch and Traininll, New Delhi, 
for the year 1963-64, along with U,.· 
Annual Accounts and the Audit ao-
port thereon. [Placed in Libral'lI. See 
No. LT-5093/651. 

Shri Barl Vishnu Kanlath. The Lr,k 
Sabha Secretariat has wrttten 10 ail 
the Ministriel. 

Shrl satya HaraylUl 81nba: I would 
look into it. 

Shrl Rarl Visbnu Kamalb: It ia nol 
for me. 

Shrl Satya NararaD Sinb,,: Jt rOn-
cerns the Ministries of Government; 
therefore, fhe Minister of Parliamen-
tary alfairs has to c"lIed lhol Int,,"-
mation. 

8brl Monrb (Jhunjhunu): May j 

88y • word? There is ~ misunder-
standing. What the hOll. Minister is 
presenting is statements on Rssuran,,'· 
eo liven by the Ministe.... When 
the report of the Committee on A .. u-
rances Is presented, it is presented 
only by the Chairman of the Com-
mittee. WIuIt the hon. M1D1ater b 

n UL!:s UNDER TIll: APPRBNTICIiII ACT 

The DePUty Minister In the Mlnl.-
try 01 Labour and EmPlflyment (Shrl 
R. K. Malylya): Sir, on boha'! of 
Shri D. Sanjivayya, I beg to lay on 
the Table a COpy each of the fQ\low-
ing Rules under sub-Iection (3) of 
section 37 of the Apprentices Aet, 
11181:-

(I) The Apprenticeship (Fourth 
Amendment) RuI ... , 1964. 
published in Noti1lcation No. 
G.S.R. 155 in Gazette of india 
dated the 23rd J nu~r , 1 ~ . 

[Placed in Libra1'1/. See No. 
LT-509'1S5.J 

(Ii) The Apprenticeship (Amen-i-
ment) Rules, 1985, published 
in Notiftcation No. G.S.H. 1242 
in Gazette Of India dated the 
28th August. 1965. [PlBced 
ift Libnz1'1/. Sec No. LT-
5Og1/8S.1 


